
Between:

' Petition

circumstances

Sveda Rimsha Aiman, D/o Sved Zakiuddin Ahmed Aged about. .18 years'''

Otc Student, R/o H.No.PNo 75 and 76, KTT, Colony' Krsmathpur'

HYderabad 
.,PETtrtoNER

AND

1. State of Telangana, Represented by its Principal Secretary ( Education )'
Havino office a=t Secretariat, Hyderabad

z iilfoii"f..f riuv"n nJUniu"i.ity'of Health Sciences Telangana. Represented by- itr Vice Ch6ncellor, Nizampuia, Warangal, Telangana 506007
S. ihe Recior, fatoli ilarayan Rao University of Health Sciences Telangana,

Nizampura. Waringal, Telangana 506007
a. irre nEgrsti-rt,k-toii NarayariRao U-niversity of Health Sciences Telangana'

Nizamp"ura, Waranlal, Telangana 506007 
...RES'ONDENTS

I s418 ]
HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

MONDAY, THE TWENry FIRST DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO:6221 OF 2021

under Article 226 of the Constitution of lndia praying that in the

stated in the affidavit filed therewith' the High Court may be

pleased to pass an order, direction or a writ particularly in the nature of writ of

lvlandamus declaring the in action of the respondents on the Representation /

letter dated 3-3-2021 sent by petitioner to respondents 2 to 5 as illegal arbitrary

and u nconstitutional and may consequential direct respondelts to consider the

representation/ letter of the petitioner daled 3-3-2021 and to enter the name of the

Petitioner in Final [r/lerit list of the candidates for admission into B.P.T 4YDC

Courses after verifying her original certificates

IA NO: 1 OF 2021

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to pass

l

t

I

i

I



an interim direct on thereby directing the respondents kr consider the
representation/ lett€'r of the petitioner dated 3-3-2021 and to enter the name of the
Petitioner in Final Merit list of the candidates for admission into B.p.T.4YDC
Courses after verify,ng her original certificates.

Counsel for the Petitioner: M/s. ASIyA SHAHEEN FOR SRI SYED YASAR
MAMOON

Counsel for the Respondent No.1: Gp FOR EDUCATION
Counsel for the Respondent Nos.2 TO 4: SRI A.PRABHAKAR RAO, SC FOR

KNRUHS

The Court made the following: ORDER



THE HON'BLE THE CHIEF IUST TCE ATOK HE

AND

EH BLE S TIC RE

i Peti No fz0

O El., Per the Han'bh the Cbief la:rice Alak Arudbe)

IU.. furya Shaheen, leamed counsel represents Mr' Syed

Yas ar Mamoon, leamed couns el for the petitioner'

Mr. APrabhakar Rao, leamed Standing Counsel for

Kaloji Narayana Rao Univeniry of Health Sciences aPpears for

respondents No.2 to 4 (for short 'the Univenity')'

2. Leamed counsel for the petitioner submits that the

issue involved in the Writ Petition has been rendered

academic on account of efflux of time'

3. In view of aforesaid submission, the \Writ Petition is

dismissed as infructuous.

Miscellaneous applications, tf any pending, shall stand

closed. There shall be no order as to costs' 
t

SD/. K. SREE RAMA URTH
ASSISTANT ISTRAR
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HIGH COURT

DATED:21 11012024

ORDER
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WP.No.6221 of 2021

DISMISSING THE WRIT PETTTION
AS INFRUCTUOUS WITHOUT COSTS.
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